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[Shri K. C Reddy]
G SR  39, dated the 10th Jan­
uary, 1959 [Placed tn Library, 
See No LT-1510/59]

C o m p a n ie s  ( I s s u e  o f  C ertificate)  
R u le s

The Minister of Commerce (Shri 
Kanungo): I beg to lay on the Table, 
under sub-section (3) of Section 642 
of the Companies Act, 1956, copy of 
the Companies (Issue of Share Certi­
ficates) Rules, 1959, published in Noti­
fication No GSR 798 dated the 11th 
July, 1959 [Placed in Library, See 
No. LT-1511/59]
A m e n d m e n t s  to  C o m p a n ie s  (C e n tral  
G o v e r n m e n t 's ) G e n eral  R u le s  an d  

F o r m s

The Minister of Commerce (Shrl 
Kanungo) • I beg to lay on the Table, 
under sub-section (3) of Section 642 
of the Companies Act, 1956, a copy of 
Notification No G SR  54S, dated the 
9th May, 1959, making certain further 
amendments to the Companies (Cen­
tral Government’s) General Rules and 
Forms, 1956 [Placed in Library, See 
No LT-1512/59]

A m e n d m e n t s  t o  M in e s  R u les

The Deputy Minister of Labour 
(Shrl Abld Ali). I beg to lay on the 
Table under sub-section (7) of Section 
59 of the Mines Act, 1952, a copy of 
Notification No G SR  607 dated the 
23rd May, 1959, making certain amend­
ments to the Mines Rules, 1953 
[Placed n Library, See No LT-1513/ 
59]

RELEASE OF A MEMBER
Mr. Speaker: I have to inform the 

House that I have received the follow­
ing communication dated the 7th 
August, 1959 from the Superintendent, 
Central Jail, Cannanore

"I may inform you that Shn EL 
P Kuttiknshnan Nair, Member of 
the Lok Sabha, who was under­
going Simple Imprisonment for 20
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days in this jail from 27th July, 
1959 having been convicted under 
Section 75 of the MCP Act in 
CC 2053/59 on the file of the Judi­
cial Sub Magistrate, Kozhikode 
was released from this jail on 7th 
August, 1959 as per Government 
Order Rt 1440 Home, dated 6th 
August, 1959 remitting the imex- 
pired portion of the sentence"

PETITION
W elfare of Scheduled C a ste s  a n d  

Scheduled  T ribes

Qari Matin (Gindih) Sir, I beg to 
Present s  petition signed by «  peti­
tioner regarding the Welfare of Sche­
duled Castes and Scheduled Tribes ui 
India

c a l l in g  atten tio n  to  m a tt e r
OJ* URGENT PUBLIC IMPORTANCE

In d ia n  N a t io n a l s  i n  T ibet

Shri P. C. Borooah (Sibsagar) Sir, 
uridcr Rule 197, I beg to call the atten­
tion of the Pr me Minister to the 
follow mg matter of urgent public im­
portance and I request that he may 
make a statement thereon —

“The position of Indian nationals 
(including Ladhakhi Buddhists) 
m Tibet"

The Deputy Minister of External 
Affairs (Shrimati iji«im »i Menon):
Sir, according to our latest informa­
tion there are 97 registered Indian 
traders m Yatung, Phan and Gyantse 
and about 2000 seasonal traders who 
are currently visiting Western Tibet 
Tl\e Government of India, however, 
have no exact information about the 
number of Kashmiri Muslims and 
Ladakhi Lamas in Tibet As far as we 
hive been able to ascertain, there are 
124 families of Kashmin Muslims with 
a total number of 583 persons in the 
Ltiasa-Shigatse area. We are also
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informed by Shri Kushak Bakula that 
before the recent disturbances nearly 
400 Lama students from Ladakh were 
studying in various monasteries in 
Tibet There were approximately 40 
Ladakhi Lamas among the refugees 
who came to India from Tibet The 
rest are presumed to be still there

The reason for lack of precise in­
formation about the number of Kash­
miri Muslims and Ladakhi Lamas in 
Tibet is that previous to 1954 travel 
between the Ladakh region and the 
Tibet region of China was practically 
free. Traditionally hundreds of 
Ladakhi Buddhists used to visit the 
Tibetan region and join the monas­
teries there for their religious educa­
tion Similarly, Muslims from Ladakh 
also visited Tibet for trade in Shigatse, 
Lhasa and elsewhere Some of these 
Muslim families have been resident m 
Tibet for more than one generation 
The 1954 Agreement for the first time 
provided that traders travelling bet­
ween India and Tibet should possess 
certificates issued by the local Gov­
ernment of the country of origin 
Pilgrims were not required to carry 
documents of certification but were 
to be registered at the border check- 
posts by the other party and receive 
permits for pilgrimage Such check- 
posts however existed at only a num­
ber of specified passes People from 
Ladakh who travelled to Tibet by the 
other passes in the Western Tibet area 
even after 1954 did not therefore pos­
sess either traders’ certificates or pil­
grims' permits There is also no ques­
tion of those who had been residing 
in the Tibet region before 1954 and 
have not since come to India possess­
ing any certificate of identification

Instructions were Issued by us. after 
the conclusion of the 1954 Agreement 
that Kashmiri Muslims and other per­
sons of Indian ongin must be regis­
tered as Indian citizens under Article
8 of the Constitution Registration 
under this article was, however, not 
•wlig&tory and most of the traders and 
I who were accustomed to tra­
ditional freedom of movement and
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privilege of study in the Tibetan mon­
asteries did not take the trouble of 
registering themselves as Indian na­
tionals In fact, only 21 persons in 
Lhasa and Shigatse haVt registered 
their names with the Indian Consulate 
General The result is that the majo­
rity of the people of these categories 
did not possess any valid travel docu­
ments or any other document of iden­
tification

When the recent disturbances began, 
a large number of persons of Indian 
origin expressed their desire to re­
gister themselves with the Indian Con­
sulate General as Indian citizens Cer­
tain difficulties were placed m their 
way by the local Tibeten authorities. 
We, therefore, took up the matter in­
formally with the Chinese authorities 
in Lhasa and followed up our repre­
sentation with a request in writing 
both in Lhasa and through our Em­
bassy in Peking We explamed to the 
Chinese authorities that since these 
persons came to Tibet when there was 
no obligation on them to taike out 
any travel paper or document of na­
tionality it would not be fair to draw 
an adverse conclusion against them 
that they are not Indian citizens We 
also pointed out that there was no 
obligation on these persons to register 
themselves as Indian nationals with 
our Consulate General in Lhasa

In a note dated 17th July 1959 the 
Chinese Government suggested to us 
that these persons who had been resi­
ding in Tibet for long periods were 
to all intents and purposes Chinese 
nationals We have instructed our 
Embassy in Peking to take up the 
matter again with the Chinese autho­
rities and urge that persons of Indian 
origin from Ladakh and other parts 
of India, who consider themselves 
Indian nationals and wish to seek the 
advice and protection of our Consul- 
General, should be permitted to do so, 
or, m the alternative, they should be 
allowed to return to India. We have 
not yet had any final reply. Mean­
time, according to our information, 
two Indiana were registered with our
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tShrimati Lakshmi Menon] 
Consulate General and three other 
Indians who were not registered are 
held in custody by the Chinese autho­
rities.

The Government of India w in  con­
tinue to press their views on the 
Chinese Government.

tt'U  hrs.

BUSINESS OF THE HOUSE

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Sinha): 
With your permission, Sir, I rise to 
announce that in deference to your 
wishes and the wishes of some Mem­
bers of this House, the Government 
accept a discussion on the No-Day- 
Yet-Named Motion given notice of by 
Shri Khushwaqt Rai and others re­
garding the policy of the Government 
in regard to the distribution of sugar 
and steps to check the rise in the 
prices of sugar and profiteering by 
augar interests.

It is proposed to have this discus­
sion on Friday, 14th August, after 
the Question Hour, upto 2.30 p .m ., 
that is, before the House takes up 
Private Members’ Business.

As you are aware. Sir, my collea­
gue, the Minister for Food and Agri­
culture, laid a statement on the Table 
of the House on the sugar situation 
on 7th August. The above proposed 
discussion will provide opportunity to 
the House to discuss that statement as 
well.

Shri Braj Raj Singh (Firozabad): 
Are they not bringing a Government 
motion? You were pleased to allot five 
hours for that.

Mr. Speaker: When there is a No- 
Day-Yet-Named motion, only 2} hours 
can be allowed. I cannot force the 
Government to do so.

qm va m  (mxr) : i t  *jt
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Shri Surendranath Dwivedy (Kend- 
rapara): The whole idea was this. On 
a private motion we get 2} hours. As 
you decided, we thought if it is a
Government motion, we will get more 
time for discussion.

Shri Satya Narayan Sinha: The
No-Day-Yet-Named motion was ad­
mitted by you and we have taken the 
earliest opportunity to provide time.

Mr. Speaker: Government is not 
bringing it up itself.

BUSINESS ADVISORY COMMITTEE

Fortieth  R eport

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Sinha): I
beg to move:

"That this House agrees with 
the Fortieth Report of the Busi­
ness Advisory Committee present­
ed to the House on the 10th 
August, 1059.”

Mr. Speaker: The question is:
“That this House agrees with 

the Fortieth Report of the Busi­
ness Advisory Committee present­
ed to the House on the 10th 
August, 1950."

The motion wot adopted.




